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Pending admission. Issue notice on the respondent to show 

cause why the interim order should not be allowed, returnable 

on 27th October, 186. The learned advocate for the applicant 

undertakes for personal service and file proof of service 

of notice. 
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hearneo civoctc :: hovic for the :enont 

states that there is no ordel of teraination and a:: 

and whcn the applicont has any cause of action he 	717 

aporcach the Tribunal. Ir Thohkor for the aplicar: 

states that in the liçht oy subrissionS node by I  r 

Shevde and written 	 . statenent filed, ho reuests 

permisSion to withdraw the anolicotion. 1-is is at 

liberty to file application as an whcn cause once, 
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